
7 
7 	

CENTIAL ADMINISTRATIVE TRIBUNAL 

	 i• i  

QUWAHATI BENQ1 
A. 	 GUWAHATI-05 
I 

'S 
	 (DESTRUCTION OF RECORD RULES,1990) 

INDEX 
. I 
	

~_ ~. ~.N..oq.. 
 - 

V V 

- 

F .I/c.P No........................_!_!_ 

./lVI.t4. NO .............. ......... . . _zL±_ 

OrdersSheet.06. 4.5j ..... Pg..... 

Judgrient/Order 

Judgment & Order dtd ................... Received from FLC/Suprexne Court 

l . O.A......... 

5, 

6 . 	 .. ....................... ... .
.

........ Pg..............a.......tO................ø• 

..,..., .. ,.. .. ,,,. ............. 	.......Pg......................  

8 . Rejoinder  .................. ...... . . •. 	.. ..... .Ig
.
........................ 
 

9 , Replr .... ......... . • ........... •......,,•.,...,.,,.....,,}g. ... 

10. Any' other Iapers. Fhi-,;. i..., it1-Q_"r. .. .....   I'g . ....      v... ............ .    tO. .. .............. 

IT) 
- 7 

1i'"I'vIeriio of Appea.rance.....l...................... ......  

4Pc1ditiona1 Pffida'vit........... .. . .. ............................... . .. 	. . . ..... . . . ... . . . 	 • 4.69 

VJritten 	 ..... 

irrienderxient Replr by Respoxderits......... 

Axiendrxxerit Repiy filed by the Applicant..... ........ ..•••. . ........... . .. . . 

Counter Reply..... ................... .. . ..................  

SECTION OFFICER (Judi.) 



CEN1hL ADMINISTC4TIVETh.IBUNL 	 kJ\ 
'JWAHATI BNCH;CUuJAHATI.5 

ORIGINAL APPLICTION NO. 	 (r) 

• 	 . 	
. 1t?. 	9r.1' 	• 	. . • .Appl.icant. 

versus 

Union of India & Ors • • 	• . • . . • . 	AespOndfltS. 

F sr the Pp ii cant ( s) r\,-v-- 

I, 	(c 

• 	 / ,.,7_S. 	; 

For the Re span den ts. 	 k VJ 

_OJE.QF.1± _QRJJ_E_R_. 	-------- 

3,9,01 , None is presant f'or the applicant. 

List on 	21/9/01 for admissLon. 

I/ti 	/t2 

Member  

129- 	mb 
21.9.01 This is a tranater matter coma from 

High Court by order dated 19.5. 1 999. Notice 

of mon was issued in High court on 8.5.98. tio  

Thu caseis admitted. The matter now be 

psaid posted for hearing on 	3/10/01. 

• 	List on 3/10/01 for hearing. 

/ 
/ 	-• 

/J  ViceLhairmafl 

ab 
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3 .10.011Heard Mr S .Sarraa, learned couhe 
or the respondents. Hearing cn 1 

ded. Judgment delivered in open 
Court, kept in separate sheets. 

(fflAf! The application is allowed in 
terms of the order. No order as to 
Costs. 
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IN IRE GAUHATI 1-11GH COLRT 

4 	 (High Court f. Assam Nagaland, Meglialaya, Manipur, Tripura. 
Mizoram & Arunachal Pradesh) 

CIVIL APPELLATE. SIDE 

Apea from 	
of 19 

• 	Civi) R____— 
•, 	 • 

• 	 • 	• • 	 • 	 Appellant 

£i 
)262a42' pr'I 	z 	Petitioner 

Versus 

/eflc4Z vj44  
,.; 

(I 	 I 	 • 	 • 

• 	 Respondent' 

Opposite-Party 

F 

Foi 
( 

at m ;p. cS~ J'XJ2 - 	 • 	 - 

19  S 	 •• 	 '•• 	 I  
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$od'ng by Othce or 	 Serial 
Advocate 	 No.  

Jam 	 Office uoW, ceporte, ozdcts N 
proceedtng with sigaatures 

RES] MT 
THE 1ON'BLE MR. JUSTICE AK PNAIK 

8,5.8 	Heard Mr RP Sarma, learned counsel 

for the petiticfler and Mr KN Choudhtry, 

/ learred Senior Central ovt.Standing Counsel. 

,I 	iDt 

Let a notice of motion issue 

ca1l1ng upon te respondents to show cause 

as t4 why a Ru]e should not be issued, as 

prayd for; aria/or why such further or other 

drder or orders, should not be passed as to 

this Court may iseem fit and, proper.. 

Tho notice is made. returnal' 

withjtn six wee1s. 	. 
Mr 1KN choudhury accepts notice 

on bh.alf of all the respondents. Extra-copies 

of the petitioA be served on Mr Choudhury by 

13.5,98. 
- . - 	 -- - - 	 --  Any. appointment mau w 

in w1iich the petitioner was appointed shall be 

subjCttQ the result of this Civil Rule and 

in the appointrhent order that may be isued to 

the iew appointee this condition will be 

ment$.oned. 
W 

JUDGE 	4 	r.  

I 	 . 

or w 	
51 

AGP. (}LC) 831 196-80,000-30-1-97 

C 

I 



I 	 -3 61,  
J-n4ting 	once or 	 acriai 	ijalu 

AdvO ate. 
J 

Office notes, reports, orders, or proceeding 
with signature. 

BEFORE 

EiE HON'BLE MR JUSTICE JN SAF&IA 

A i 24 
• 	

19 5/99:- This matter shall stand transferred to 

Ce tral A ministrative Tribunal.. Guwahati for fresh 

	

1 	di posal.ccordinalv this matter is disposed of. 
7ZQ 	 4'V J, 

He 

C" 	 pe itiOne aT 
I 

£0 the R spc 
'(r 1 

a .m, 

--------- a 

ard Smti,M.Das,learfled Advocate for the. 

id  Shri K,N.Choudhury, learned Advocate 

)ndents. 

JUDGE 

A.G.P. 832/96 H.C. 	80,000 





CLNTRAL ADMINISTPATDIE RIBUNAL  GUWAEATI BENCH 

/ 

Origjnj  Application No, 5 of 2001p). 

Date of Decision 
3-10-2001. 

• Shrj t4ahendra Prasad Gupta, 	
Petitioner(s) 

8/Sri RaP.Sharma, A.K.Roy 	 Mrs 	
Jdvocate for the 

Versus-.. 	 Petitionar(s l.  

I(efldriya Vidyalaya Sangathan 2S. 	
Res)r1dent( 

•) 

Sri S.Sarma. 	

Adrçt, for the 
R€ 3pon:en 

THE NON'BL 	MR JUSTICE D*N*CHOWDH 	VICEC}IIRfA,J THE 	 • 

1ethe Repdrters of loca 
judgrner ? 	 P~Ipers may be aliowd to see the 

2 To Le Leferred to the Reporter or not ? 

Whether their Lordship5 wish to see tfle fair copy of the Jdrnent ? 

Whether the Judgment is to be circulated to the other Benches 

Judgment delivered by Honb1e : Vice
-Chairman  

H 



CENTRAL ADMINISTRATIVE TRIBUNAL, OUWAHATI BEH. 

original Application NO. 5 of 2001 (T). 

Date of Order : This the 3rd Day of Cctober,2001. 

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairrnan. 

Shri Hahendra prasad Gupta, 
S/O Late Khaderan prasad, 
C/o prof. S.N.prasad (Deptt.of Met.Engg.) 
B.i.T.Sindri, Sindri Institute, 
Dist. Dhanbad o  pin.-828123. 	 . . . Applicant 

By Advocate S/Sri R.P.Sharrna. A.K.ROy & 
Smt. T.Das. 

Versus - 

Kendriya Vidyalaya Sangathan & others. . . . Respondents. 

By Advocate Sri S .Sarma. 

r) 

CHOWDHURY J.(v.C) 

It has been stated at the Bar that this case is 

squarely covered by the decision rendered by this 

Tribunal in O.A.NOS. 127, 128, 130 and 131 of 1999 

disposed of on 23 .3 .2001. 

2 • 	in the light of the aforesaid Judçnents the 

impugned order dated 26.2.1998 (Annexure-D) is set aside 

The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

D.N.CHOWDHURY ) 
VICE CHAIRMAN 
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The High Court of Asssm J'Jaca1and J'.ieqh31ay, Manipur, Tripura, 
1zoram 	Arunachal Prad'2sh ) 

ç-3- 	4Z,i-i 
From: Sri P.N. Deka . 

Assistant Fgistrar (B ). 

	

GU;Ai-JATI I-uGH COJRThGUJA1-JATL7S1 Cfl14- 
	 4- 

To 

Sub 

- 

e Deputy Registrar 	/ 

eritra]. Adninistrative Trittrna]. 

aihatiBench,Rajgarh Raod, 

angagarh , G.iwthati - 781005 

I 	 Dated,Guwahati, the 	 200g 

rission of case record of Civil i1e No.2146/98 
(ri Mahendre Prasad Qipte -Vs. - Ken&iye Vidyalaya 
San gath an an ci or s. 

Hc&ble Court t sorr dt. 19.5.99 

certta1 'dii;,, •.. 	" 	• 

Ii 	-fq 

tS 
I 3UEC201) 

Cuwahati Bench. 

In Pu rsu ant to the Hc& ble Court' s or der un der re ference 

1 an directed to send herewith the marginally noted case mcord 

alongwith other ccnected pers to you for taking necessary 

acti on at you r en d 

Receipt of the record may please be adnowledged 

bnclo ;_ Yours faithRully 

HC. P I of Civil Pule 	 cv 
No. 2146/98 with 2 o/ . 

1 fj]e 	ASSTT. RZQRAR_(B). 

• M;iio No. 	 - 	 j R.M • Dt.  

forwarded for favour of information an a necesSary action to : 

j. Mr A K Poy , Adv., Gaihati High Court , Giwahati 
Mr K N Chou dhu ry , Adv. Gan eti H1 gh Cou it , Qwehati 

I The Central Govt Standing Coun sl • Geuhati High Court , Ghy. 
4 The Notice Board , Bar AssociatJion , Ghati High Court. , Ghy. 

/ 
ASSTT. Rb GLSTRAR ( ii.). 

udef9112k. 

	
.. ••. .. 

	

H 	 •1 



DISTRICT : WEST KAMENG 

IN THE GAUHATI HIGH COURT 

(THE HIGH COURT OF ASS?M: NAGALAND:MEGHALAYA : MANIPUR: 
TRIPURA: MIZORAM & ARUNACHAL PRADESH) 

(civIL WRIT JURISDICTION) 

Civil Rule N0f  i-4 /98 

Code No. J oo  Zo 
" 4337 	. 	 Shri Mahendra Prasad Gupta 

Petitioner. 

Kendriya Vidyalaya IdUb Sangathan 

and Ors 

•• Respondents 

BENCH: 

MATTER  

I N D E X 

Si • No. 

 

 

.3. 

 

 

 

Particular 

Petitioner. 

Affidavit 

Arinexu re-A 

Annexure-B 

Arinexure- C 

Annexure-D 

Page 

lto9 

10 

Iq 

16-  

13 

Filed by 
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DISTHICT: WEST KAMENG  

IN THE GAUHATI HIGH COURT 

(THE HIGH COURT OF ASSAM: NAGALAND: MEGHALA.YA : MANIPUR: 
TRIPURA: MIZORAM & ARUNACHAL PRADESH 

( WRIT JURISDICTION) 

Civil Rule No,_ -' /98 

CODE NO.: 

To, 
p 

The Hon' ble Shri V. Dutta Gyani, B. A. ,LL. B.. 

the Chief Justice (Acting) of the Hon'ble 

Gauhati High Court and His Lordship's Companion 

Justices of the said Hon'ble High Court. 

IN THE MATTER OF 2 

An application under Artid].e 226 of 

the Constitution of India for issuance 

of a Writ in the nature of Mandamus 
tt 

	

	
and/or Certiorari and/or any other 

appropriate Writ, Order or Direction 

CP 	
-And- 	 / 

IN THE MATTER OF : 

Violation of fundamental rights of the 

petitioner alongwith other legal rights. 

-And- 

Contd-2.. 
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V 

IN THE MATTER OF : 

Violation of provisions of Art.38,39, 

41 and 311 of the Constitution of 

India. 

-And- 

IN THE MATTER OF: 

Office otder under Ref.No.F. 13/98-KVR/ 

470-474 dated 20.02.1998 issued bythe 

officiating principal, Kendriya Vidyalaya, 

Rupa. Terminating the service of the 

petitioner w.e.f.A/N of 26.2.98. 

-And- 

IN THE MATTER OF : 

Violation of principle of natural 

justice 9f and Administrative fair play 

IN THE MATTER OF : 

Shri Mahendra Prasad Gupta, 

S/o Late Khaderafl Prasad. 

do Prof. S. N. Prasad( Deptt. of Met. Engg.) 

B.I.T.Sindri,Sifldri Institute, 

Distrjct-Dhanbad, PIN-828123 

Petitioner 

-Versus- 

•': 

Contd-3.. * 
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Kendriya Vidyala Sangathan,represeflted 

by the Chairman, 18,Institutiona]. Irea, 

Saheed Jeet Sing Marg, New Delhi-16, 

The Cornmissioner,Kendriya Vidyalaya 

Sangathan. 18, Institutional Area, 

Saheed Jeet Sing Marg, New Delhi-16, 

3a, 	Asstt.Conunissioner, Kendriya Vidyalaya 

Sangathari, Guwahati Regional Office, 

Maligaon Charali,Guwahati-12. 

4. 	Officiating Principal, Kendriya Vidyalaya, 

Rupa,Dist. -West Kemeng,Arunachal Pradesh. 

5 1 	Union of .India,represented by the 

Secretary,Govt. of India,Ministry of 

Human Resource Development, New Delhi-i. 

•. Respondents 

The humble petition of the petitioner 

above- narned. 

- 	 MOST RESPECTFULLY $HEqETH : 

1 0 1 	That the petitioner, being a citizen of India and 

a permanent resident of Sindri, Dhanbad, file this writ 

petition assailing the illegal termination order dated 

26.2.98 issued by the Officiating principal without 

affording any opportunity to the petitioner to defund 

himself. 

2. 	That the petitioner is a mm master degree holder 

in science (PHysics) in the year 1994 from Rachi University 

Co-4.. 

ixatt 1t1gb CQU*1 

oavabvA 
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in first division. He passed in Matriculation in the 

year 1983 in first division and I.Sc. in the year 1985 

from Bihar Itermidiate council in 2nd division and 

B.8c.(Physics honours) in the year 1991 from Magadh 

University in 2nd Class. After successfully completion 

of post graduate, the petition had undergone Basic Teachers 7 
Training course in the year 1992 under Bihar School 

Examination Board and he secured first division. He had 

also teaching experience for a period w.ef. 21.6.95 

to May 1996 in the Siddharth Public School, Ramgarh 

cantonment which is a affiliated school by ISCE,New 

Delhi.c 

3.1 	That the petitioner states that in the month of 

June 1996, the respondent Kendriya Vidyalaya Sangathan 

Published an advertisement for filling up a number of 

posts of Graduate Teachers, Primary Teachers and Trained 

Graduate Teachers all over India. Being fully eligible 

as per the advertisement, the petitioner of Eered his 

candidatilire for the post of Primary Teacher and his can-

-didature has been dully accepted by the respondents and 

called him for interview which was held on 21.1.97. 

One copy of the Advertisement dated 14. 6.96 is 

annexed herewith as Annexure-A. 

4 	That in the interview, the petitioner did well and 

accordingly he was selected and empanelled in the Second 

panel list. Be it stated here that the respondent prepared 

two lists in the first list there were about 40 candidates 

Ctds.5.. 

L. 4)$ IJgJ c 
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and in the second list there were about 24 candidates. 

both the list were duly approved by the commissioner, 

KendriyaVidyalaya Sangathan, New Delhi in the month 

of May 1997. fr' 

•That being duly selected, the Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, Regional Office, Guwahati 

offered him appointment vide Memorandum No.F.8-11/96-

!QfS(GR)/14099-100 dated 14/15-12-97 in the Kendriya 

Vidyalaya ,Rupa ,Arunachal Pradesh on SON initial of 

pay of Rs. 1290/.- in the scale of RS, 1200-.30-1380-EB-30-

1560-EB-40-1800-40-'2040/- (unrevised). 

One copy of the memorandum dated 14/15.-1 2-97 

is annexed herewith as Annexure_B. 

That after getting the offer for appointment the 

petitioner accepted the appointment and joined his duty 

on 10.2.98 vide his acceptance undertaking dated 

i02.98& 

One copy of the acceptance under taking dated 

10.2.98 is annexed herewith as Annexure-C. 

That after joining his service , the petitioner 

devoted himself in his duty with most siricerety and 

regularly. But he was surprised and shocked on getting 

an office order under reference No.F.13/98-KVR/470-474 

dated 26.2.98 issued by the Officiating Principal, 

Kendriya Vidya].aya, Rupa, whereby his service has been 

Cotd-6... 

Ids*v4 
d High coun 
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terminated with immediate effect in the afternoon 

of 26.2.98. 

One copy of the office order dated 26.2.98 

is annexed herewith as Annexure-D. 

That the said termination order had been issued 

without following the due proceedure as is required 

to terminate a Govt.nplOyee and no opportunity was 

given to the petitioner to A defend his case. Be  it 

also state here that the termination order itself has 

not disclosed any reason whatsoever for which his service 

has been terminated. As JA he was in dark about the 
reason, he asked the principalabOut the reason, but the 

principal asked him to enquire about the matter in the 

Regional Office, Guwahati. Accordingly he enquire in 

the office of the Asstt. Commissioner and came to know 

that as his appointment order was issued by the then Asstt. 

Commissioner Dr.K.C.Rakesh whose service has been w.e.f. 

11.12,97 as per the Hon' ble Delhi High Court's order 

dated 4.2.98 .Hence, as the petitioner's appointment 

letter was issued after 11.12.97, his appointment has 

no legal effect. 

That the petitioner was shocked and surprised 

in as much as he has no fault for which he may be terminated. 

Being a selected candidate he was offered the appoint-

-ment as were made to all other selected candidates. As 

he was a selected candidate he was appointed as per the 

Contd-7... 

Corl 
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Rule 43 of the E&cation Code for ICeridriya Vidyalaya, 

hence his service can not be terminated in such a 

whimshical way without following due proceedure and law. 

It is partinent to mention that the petitioner has already 

crossed the maximum age limit to get any.Govt, service 

but that fact has not been considered by the respondents.' 

10*
11 
	 That it is submitted that as his appointment 

was made by the competent authority after following due 

selection process, his service is not liable to be termina-

- ted by the officiating principal who has no xxk authority 

under the extent rule. 

That as the respondents did not afforded him any 

opportunity and as no reasons whatsoever has been mention-

-ccl, the termination order is not maintainable in the 

eye of law and is liable to be quashed. 

That it is submitted that as the petitioner had 

requisit qualification he applied for the post of 

primary eacher and after due selection proccess, his 

name was empanelled in the selection list which was duly 

approved by the Cortinissioner and after approval, the then 

Asste.Corctjssjoner of f erred his appointment letter and 

hence his service cannot be terminated without showing 

sufficient cause and without folling the prescribe 

procedure as laid down under Art. 311 of the Constitution 

of India. 

130 	That the action of the respondents is x±t violative 

eontd..,8.. 

•1 im.us.. 
4& Upb CG1*% 



of fundamental rights ofthe petitioner as has been 

guaranteed under Art 14, 16 and 21 of the Constitution 

of India and also against the Directive Principles of 

State Policy as envisaged under hrt. 38, 39 and 41 of the 

Constitution and hence is not sustainable. 

14 0  1  That the action of the respondents is whimshica]l, 

and arbitrarity in as much as the same has not been 

done under any provision of law and hence is not main- 

tainab1e in the eye of 1aw. 

That the action of the respondents in issuing 

the termination order is aginst the principle of natural 

justice and administrative fare p1ay 

That at any rate the action of the respondent 

in terminating the service of the petitioner without 

showing any cause and without affording any opportunity 

to the petitioner, is not maintainable in the eye of 

law and liable to be set aside and quashed. 

That the petitioner demanded justice but the 

same has been denied to him. 

That the petitioner also submits that there is no 

other alternative efficatious remedy available to him 

other than to approach. this Hon'ble eourt  by filing 

this Writ petition under your Lordships protective hand. 

Contd-9.. 

La 
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In the premises aforesaid it is there-

-fore prayed that your Lordships may please 

to admit this petition, call for records and  

• issue Rule upon the respondents to show cause 

as to why a Writ in the nature of certiorari 

shall not be issued quashing the impugned ter-

-mination order under No.F 1 :13/98-KvR/470-474 

dated 26.2.98(Annexure-D)and why a writ in 

the nature of Mandamus shall not be issued 

directing them to withdraw/cancelØrevoke the 

termination order dated 26.2.98 (Annexure-D) 

treating the same as non-est and allow the 

petitioner to continue his thty in the Kendriya 

Vidyalaya, Rupa, hrunachal Pradesh, and upon 

perusal of records and after hearing the parties 

on the cause or causes that may be shown be 

pleased to make the Rule absolute and/or be 

pleased to pass any other further order or 

orders as your Lordships may deem fit and 

proper. 

• And for this act, as in duty bound, petitioner 

shall ever pray. 

Affidavit/lO... 
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AFFIDAVIT 

4 ,  

'I, Shri Mahendra Prasad/Oupta, son of Late 

Khaderram Prasad, aged about 31 years, permanent 

resident of B..I.T,S±ndri, P.O.,-Sindri Institute,Dhanbad,. 

Mb Bihar, dO hereby solemnly affirm and state as 

follows:- 

N 388 

i*J 
I- 

, 

That I am the petitioner in the instant case 

and henceand entitled to swear this affidavit. 1  

That the statements made in this affidavit and 

in paragraphs •, 2, £ 	- 	Q 	are true to my 

knowledge and those statements made in paragraphs 

being matter of records,I believe the 

same are true and rests are my humble submissions before 

this Hon" ble Crt 

nd Z 	 sing this affidavit on this 

the 4 fkday of April, 1998 

Identified by • 

Advocates Clerk, 
11  

Mt-' 	 -uh 
DEPONENT 

ie 	<tar r* s 

a.  

dsikgutud tIa 
•aastsadd 

S 

I: 
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II,,' A ii','"l"oi AlIlll0l Iii it'll 1 1 1 ,11 . 1  ItO" 	 ti'.l'O lii",, 1110 tIm' 	 , 	 , 	 I 	' 

'301% lll'''l O ,,,iSi'nt,,al c,,',icc. 1 	
iv' I 	11111 II 	lIlt' 1111 1 ( 11 1 irgl Ill 1111 

it and 	lu' r_l,l,I,it,Iil' 0 lOt ilul'; II I''u'u''" 	"7 rr'iv'"o ft''rl'"n )'i '0.1111 w,iIIun liii' 	
11016 lit lI1It jot. lr Ill it It. SIP.. . 0)011) ii? 11)111 All OCilt I) I'.l till liP 

It lii Ip ,Inll , ym.isIo t rs 	oh to dh l'i(r' 104 lilt blOt 	
tihhlLi(AIh(IIi I /"VIlht,tt")bllFhti 	Illll,,tllt.tIOiflfSLO 	lIIfP' 

WitblIlIli,il'IlStDfl 101It Ill; yu'I''oh 	 ' 	 I 	
, 	Pt FOCI' tIC III Ill I if At 1St 1011 0) tur,f;'.'IrCP 

ui ohidt 	rico CI:,00 ltlldl,,'l'l' oh I,il'l; nI'S?" r' '..I'i"O" OlI'% W a1gleg.tle mflClu(hIOg 	
SPE ClOt tilS I fihiC 1)01(9 10 tilE C AIIOtI)A I ES; 

	Vll 

ill Ill •,irlly'Cb', it •',li''ibt 1111y r'.,r''' m'.i''lfl • m, 	n,injIi,'d 	, 	 nt 11,0 iiir;Irril'lId •'ooruoriat rpi.tI'lid;rt'afls flit hl'l' 0llil'lltlfli itnd 11.0 ,r'riii 

'il ) 	, ill CIII VA) tort;; 	1,0', .111111I ' 1 ' 	 ' I ci Pr', •".'r'f lLru',i'1lI t'' r ''i'o"s 	
Cri'.!,ID" cit tIm' 0,rn,I' It 0', mcml ii,iIillr) ii i ,'rr,'l.ii,rli) Si 	CS't."b ii' ,'.r'I'ns 

il 	mmii h"• ,,,,r',i01'ulI,'li *',,ll I,'; .10 ii" It ,"m""u',t 1"l dt L",'r,l'l 111111 c'l f"i"04 tilt1 	
Ct,,II.II0C 4  Oil "° 	13 

.. 
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R 1011(11 Of fi co 

Ghtlyvirrmi Jiliawan, Ma1:Laon Cl ir1n 11 

Datoci 1 14/12/97 

	

c'j 	

16 11'. vfl  

UJ1JJ!T : OF1l UfAl TO]. N11EUT 	THE POST OF J'RIT4AIIY TATTIR 
1 lIl ) 	lIlt n 	It itil 	1ll• l 	 It ltl Pt 1$ Ic$.44* 	I4 t*t+1I 

Ahow 	
/I, th 10 C()L0I1q(, 10 Ii I.n/Jinr tlr)p:IJ. (,'ltIol /itoi.vi 	for the poet ionU.ono • Mnhenrn Prit oflcl Gupth 

'r,y IJ)i'fl10l th;; Jio/n1ic ha bo(91 OOiOCtcJcl for appoiiitiiioiit nft 	a tonipornry 1 V]'JJlOr'r crhn, 1.ii I(0I)!Tii V1(lyalayfl &'lJ)gnthflhi Oil ijiltini 
) 1 T of M.1200/ 

	

l. 	n 	:i'lie of :L2CL 	
She/lie Will draw N 	

111 	 .in'l otIioi' 1J flt'i.tJ :1 ii fldr11toii to pay at tlici rate a a , nclrninaiblo to the r'1h!;l Vi.1J n o;IIp10-n. Thin - effcj'Of appointment in nubjoet to the can(Uclato hoiJi1; 'iocI':"j  jut far NO poet of Primary teacher by a Cii1 Surgeon. 
• 	I ; ,'ia r;id:Lr1a ;o Ii a waan, alio nhIc)uld co't1f that aijo in not tho 	mi1y 07' (it JJ i r, 1110 )' Ihoop IJ1 110() or tlIr! 11 ppoinhment. If hauevor, rjho in progilant of 12. or OVer fl I. I;Il" Kro of flco1)tanco of ppointmont 	a rolt of MocUcal "I 	ho 'I 	i'l i...fl;iej.!'flr unfit 'n(1 the offer woul4 ho trentocl U 1( IV3 fo p.  tIo ojo 	. 	'('-('' J' (ip 	in Iti' 	n 1 1 Up ;Ulri in thoanco until her 

 no 

he 1 ' 0 Oxr 1 nhifla(1 for a fitne.9,13 cortificato nix wook fl9,e :110 into 01' 	
Olol her flppQjJ1tJnoJ1 'Jou)1 ho cubjoct to production Of I 	eal. 0orl.i.f5.'a te fioi;i a Iij eI.crc(i Mo/li. cal pj'n c1A tio:rnr/j1utjioritjoi ?lbci,ical 

ul eu I mr ri('Il i.cui'y :1 a O)(tOr1 flnrl nl.) e110ul(1 iixlit cno 
wi t 
th ' t. ' • r 	•' 	11 	: 	.... r :I, :i.jj OVO 	iii enno the dflljc1tü 	i1ri to comp hi tJ:.:o .L 	fl r)fl i'r e 	jln tore W,)1i]rl 1 )t bo co11nicoro(1 and no 	thor co,:r.'o np. ;idoiien WI 11 1 	LI I 	tiJ. e'l Uioi'o I;u fjyn her. 

;)oi.1tI.IIc the 3'II1t111i no Prininry toachior 

for a I)oriocl of Wo ycOra wlcIi infly be 0xtonc1ol. t'phl] ;1lrco; :i i2. omjlotI,ji 4' ;'c :; 
tloii lio/hio ii1i be confirmed in ln/1ior turn !1fl) Un 	th 	.1JJI biii!,j f 	ornmi 	I; vncancj en. 

pialy; 
t: on aid there after, t.tntl.1 Jio/nho in coiifiioc1 the norv.tcon 

"a '' I i OJII 'litJi' a iiot;:t 	 er co oii eith 	nilo wit1ut flny 101.: ii' 'i'li :1I)ifl:h1) t.t)I1 fluthDri y, 
lwovor, i oorvoe the ri1it ;ornrLl U t.. tlr-:'Th :. of i,luu ;l1p1i;1( 	

before expiry of the stIP11101tod period 
U i,iJ) CqLLv(tio1i 	the pay and qll0WanC0o for the period of nm cc of f;hic: 1-o:piror1 par bionthoroof.. 

I. 

hor teinrl (l1v1 eOfl'1itonrj of norvio,civorni.11C thio appointmoiit flo a1  
6011 .i u.' lfo1driyn Viynitiyn.i nn flmenrlod from tno to time :u. i 	

llrh:10 f' I' ti'1!1flCl)' flJu)hioro in Lrli,a. Iid.tiflfly Jia/ahie in pOntç1 (In !1:IJ.a.'y tOU clier to 1'c'jir1,' ii/ti Vi.4yainyn 	Rmu n 

Cantcl; . .2/.. 

+ 



J3 	. 
fr 

Jr 

7. Ilu/;Ijn 	wil.I l.r> :itl:c.tl Iw 	I;o 	.Itr 	oittr'n3 Prcv:i.'lont; 
of Ki r:L-,rt 	V.I.'y:i I : 	n: 

('t P 	I) 	li.I 	1 ry  1 11c 	iji 	 )1orvico in toinrj 
- 	b.ffct fum 	Q1 	.01.. I 	Ifl( 

1')p I.;yp 	ivj 'lojil; Jiti'1 	ftLL0, J17 	ri 	UlioItdorl 	tutu 

0. 	ll/:iin 
offoef; Vflin 

:11 	I. 	I 	Ini.j 	I 	I 
t;iio 	i Iu 	ii 	/;m 

lcV:( 	I.'m) 	Cronp 	 Sclionio tdLli orvi.o' 	Itildur 	!h:' 	:3j yttl,J1fl)). 

in 
lit 	.r( 	UI 

n'I:in 	rir 	ruiy 
::Uiv.Ip 

II 	i 	•l;i1ii 
Ilii,' 	'itIiipI. 

;I,r 1 111::f; 	f1H 	I(nii'IrIy,i 	V.i.lytWtyfl 	Iflurnti1nfl, 
tttj oi'Sip uI IppuII1f;tp,1(; 

•ii.:;in 	lit I; 	o 	f 	Uowiiy 	.ñrrt Hip 	(J 	IIII,:l 	ni; 	T)1 jJjp.:,rjfl 	J1i(' 	i)JVj(i1 	H • - 	•J.&.SJJ L. 
• 10, II lio/:iju fl y pp L; Ih. 	'i Ml Ilh Ii rn 	fl I vvI I H w 	:if.:tpuio ()c1 Ito/rubo nni ItI.(l/i(P' 	I,nW 	I ltIlIl 	

uli .Iopn:1 j>I, t)r t,ld.1 }IUJ;k)i'ttll(iw't ii Uio •oi 	ill; t;to Jtu I (Ii ri flk.i:l.j 	I;Iu! hpj In 'F! V 1' Ti J.ri yti No riui io'l 'tIK)VO. liLi. 	(1 oco t;nnco. ronch LIto im1 - .q in'i I 	!P 11y 	2 	
If tho oiTor :Ui 00 CO) ;o'1 ly l.hn 	'I h (. 	1)1' ti fI,oi' 'Ii :poj 	1. i' (Ii 	IplinL 	il)Ofl iiol; iCJ)01t i)r 	kil;y n ; t;I 	1!m v'n1 cn(1J1 	VI.'I,rJoy:i 	

tJ.r ofitix:. of °Ppc.i.nwo1 it wI 1.1 ho trcio Lci 	on nenljo'l 	1K) u r tiior ooinfx)nr1 01100 1111.1. 1 0 

x1 mnliondrn Prnnnrl  a;tiptn 

'1 	
0r1 0h 	 'rc ,lOfi f1t)l hIm/Ito]'. 

11. 	
1)11.'0fJ:J;j()ji of n -iy 1 1 	)]iI,Hfl Will 

d 

)iit. Dhnnbnd( I3Ihnr) Plrt.828125 

L1i ( oI)y •i.i'tnr'1p( ' Ji' i)'L' , yin;i H..ii i 	hIR) PJ'.l.1011,C11, Knitlr.Lyn Viiynia:;ro, 
The 1rI!;() of .Joi.i)iii,: of I,Iin 	oflc1ioi.' Inoy bo ifl 1InntO(1 th I;1u.! u 	PC! :1 II1IiIrl.noi.y nfter U.ho enjirhi r1: I;u Ji 	1,oportoVi for 1u(;1 o • • In CttO io/i 	'ioor tio I. Jniii 	r i.iio 	I;ipil.n ft1 ltc, 	Jthi aT.i.00 nlnui'l ho inlormoci 

t0iofrapJdo1iy. 'i'Jto flppolllttu)ilt; i:; fitrI;Iior uhj eat o proc1u!on of cortificotoo 'ote fl 
per articlo 49(1) of 1ucntj0ji Code for Xotviriy;i Vic1yr;iynn. The enwlic1.tto :. iJ,ill. be nil 	od to J; iii Id. ;t/ho.t. 	(.1.0!.... 	31' Qr.:jjnj orti Ii. en Lo rt, fn ke Uti i.vor!iJ. f l. 	n h, • 'I'I 	( 11)1)11. a: tji f)1;1 o r ti i n foro.'11i en jrUdn to CJ Icir., o'1 I ex'pij]. Ut. 

11JCLO3, 	A 	JIovE) 	
As;1.:;'J.flIJ'[' 	OCifl'i.JJ 101! ':R 

i'o oJi:i'1r'p4- :i mtjur oi'fonco for 
..UJ. v J. y  

(Dr. 
Afl3 	00 MhI3J.u14I!fl 
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1 	ACCEPTANCE OF OFFER OF APPOiNTMENT 

I. Shri/Snit/Kufli 	 ................ 

hereby accept the offer of appointment to the post of 	 .................. 
in Kondriya Vidyalayn ........ 	 j u 

Mcmorundurn No. P •L...k1!. LLc. .... 	 ted •.,!............ 

on the terms and conditions mentioned (herein and ugree 
(o jO:jn (J( IØH Lit (ho pRice on (ho date spec i fled. 

III ivi)/"I /'/'iJ,J 0 (/ ' 

Date : I 0 (' ) 0 

Signature 	
Ui 

Nanie(lii block 

letters) 
 

Address C/ 	
W 

0• •J)\clt)I 	1 iI( 

+ 
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ThLfl .. 25(, RJ3S) 

* 	

) 790003 

/ 	KENIJRIyA VIDYALAyA RUPA 
EMsit. West Kamerig (Arumiclial Pradesh) 10063 

/Rcf, N0..•8—KVrl/o 	
/Dated...2_1Y98ig) 

OFFICE ORO 	 - 

ter KVS(Gfl) letter No. F.0.-6/96—KVS(GR)/1667 
716 dated 1Y-02--19y8 und K iS( HL) letter No. F. 19-11( 4 )/ 

98—KiS(L&G) dated 13-02-1998 the svicos of Mr Mahe-
ndra Prasad Cup ta,fl 	and Mr Proshant; Singh, PUT 
hereby terminated with immediate effect in the A/N 
of 26th Feb'9. 

To—' 

8ii Mahendr 	rasac1 Gupta, PUT 
Kendriya Vidyalaya, Rupa. 

bhri Prashant Singh, PUT 
Kendriya Vidyalaya, Rupa. 

('J(\ () 	-'(lY .' 	' L-Vv)i./•'9  
( NAdNDU 	 PAl ) 

I/c njig 

Copy to 	 Kendriya Vidyau y,  

The Chairman, WCi KV Rupa i'or infJ' 
/ q Tho Ai2tant Commissioner, £ohati tcc.oft. 

fcr in Formation. 	
'fl?Ueng UIRt/q ¶I$l 

The Sr. Administrative officer, KJS(HC) 
Ncw fiolhi For information, 

.4. 	Office cthpy. 

/ 
( NAGENDRA KUMIiR RPI ) 

I/C PRINOIPdL 


